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MR. SPEAKER: Will you kindly
help me? You have aiready put your
gquestion. You cannot make a speech
here. 1 am not allowing.

Dr. Sushilia Nayar.

DR. SUSHILA NAYAR: I would
like to know from the hon. Minister.
Lalitpur being "in my constituency, I
know it is a very backward area. I
want to know whether the criterion
for establishing ¢ new railway line is
only .the remunerativenesg of the line
or has it got any relation with the

ds of develop t and facilities
required in the area. Ip view of this
may I know how much will this pro-
ject be expedited? Morebver, in the
meantime, there are some parts of
this areg where there are gome rail-
‘way lines. I want to know whether
the hon. Minister can arrange for the
stoppage of some more traines there so
that the people may get the necessary
faciljties.

PROF. MADHU DANDAVATE:
The hon. Member has inadvertently
made a statement in the beginning
that this particular area ‘being in my
constituency’ is8 a backward area.
This is not the reason. Her further

~query is correct. As far ag backward
ateas are concerned, I can assure the
Members that the remunerative
character only will not be the criteria.
As far us backward areas are con-
cerned, providing the infra-structure
for development of the backward ares
also will be one of the considerations.

Ag regards the halts, the question
would arise only when the train
starts:

MR. SPEAKER: Question no. 23.
(Interruptions)

PROF. MADHU DANDAVATE:
What bstter pleasure can there be
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then facing the conframfatien of Mr.
Lakkappa! We will face that..
(Interruptions)

PROF. MADHU DANDAVATE:
We have faced confrontation all
through life and we are not afraid of
it today also.

MR. SPEAKER: Question no. 23.

Rebberie, in Running Traing

*23. SHRI K. LAKKAFPPA:
SHRI DURGA CHAND:

Will the Minister of RAILWAYS be
pleased to lay a statement gshowing:

(a) whether Government’s attention
hag been drawn to the gerious situa-
tion arising out of the activities of
robbers in the running traing throush.
out the country;

(b) it so, the number of train rob-
Lerieg during the last one year, month
wise together with date and the num-
ber of persons arrested;

(c) estimated loss to the passengers
in each case and how Government
Propose to compensate them; and

(d) whether any steps have been
taken by Government to minimise the
robbery caseg in the Railway anp if
80, the detailg thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (d). A gstatement js laid on
the Table of the House.

Statement

{a) Taking Indian Railways as a
whole there has been no increase in
the incidents of robberiegs and dacoi-
ties in running treins during this year
as compared to 1977. However, there
has been some increase in robberies
and dacoities on the Central Railway
in the State of Madhya Pradesh with
the octurrence of two cases of rob-
beries and 2 of dacoities in the month
of May and June, 78. There hag also



(b) Detailsd information regarding

the number of train robberies during

rupacuvq st-te Govern;ncnu
ever, the number of dacoiﬂu and

robberiu the first aix months
of 1978 and for the full year 1977 is

the last one year monthwise together indicated below:m= ™
Railway Dacoities Robberies Total
1 1 1978 1 8 b
o W % &t
months) yr.) months) yr.) months) yr.)
Central . . . 3 3 14 29 17 32
Eastern . . . 18 23 9 38 27 61
Northern . . . . 5 6 37 47 42 53
N.E. . . . . . 1 19 10 48 13 67
N.F. . . . 1 2 4 2 5
Southern . . . . 1 5 13 6 13
South Cent. B . . 1 I 7 1 8
South East . . . . 2 5 5 1 7 16
Western . . . . 1 4 19 1 23
Guanp ToraL . 32 62 82 216 T4 268

(c) Information regarding estimat-
ed loss to the passengers in each case
is being collected from the State Gov-
ernments concerned. Howewer, the
estimated losg to the passengers due
to robberies for the period 1st January
1978 to 80th June 1978 iz Rs. 2.85
lakhs approximately. The number of
persons arrested during this period
for robberies js 38.

Thera is no provision in the Rail-
way Act to compensate passengers for
the theft/robbery/dacoity of their
belongings etc. in trains, unless a rail-
way gervant has booked the luggage

and given a receipt to the passenger.

(d) The Minister 9! Railways has
been in touch with the Chiet Ministers
of the sffected States, viz, Biber,
Uttar Pradesh, Madhya Predesh and
West Bengal and has urged them to
take effective preventive measures to

ensure safety of passengers and their
properties,

On 16th June 1978 a high level
meeting between the officers of the
Ministries of Railways and Home
Affairs was held and it was decided
(1) that State Governments of UP.
Bihar, M.P., West Bengal and Maha-
rashtra will launch vigorous drive
against such crime by increasing the
strength of the armed escorts; (2) to
ensure prompt communication to -
the armed ©police escort when-
ever the alarm chain is pulled
at night; (8) to accommodate the -
armed police escorts in thy centre
of the train so that, .
danger, they can break into two
groupg and get down on either side
of the train to apprehend the cri-
minals; (&) to provide the polive
escorty with powerful torches/very
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Hght plstqlu aud ‘flares; ana (8 pro-
viding ‘p lights. with Guard
and. Bnkunun to light up the area
on both sides of the train.

. Armed RPF edcorts are bemg pro-
vided on selected -traing running in
vulnerable sections at night to pro-
tect railway property. This would
also help to instil confidence amongst
the travelling public and also deter
criminals from operating on trains.

"Zongl Railways have launched a
drive to ensure strict adherence to
the following preventive measures in
the coaches:—-

1. Vestibuled doors are kept
locked between 22.00 hrs. and 06.00
hrs. by the TTEs/Coach Atten-
dants.

2. TTEs and Coach Attendants
remain vigilant during night time
and prevent entry of intruders,
hawkers and unauthorised persons
into the coaches.

8. In case of non-vestibuled trains
the vestibuled doors are permanent-
ly closed or dummied.

SHR] K. LAKKAPPA: That is not
only an insult to the Parliament and
insult to the nation where this hon.
Minister is erring not only in giving
wrong answers but has deliberately
not given proper answers.

I have gone through the statement
very carefully in reply to the ques-
t:ou

In regard to (b) he has stated--de-
tailed information regarding the num-
ber of train robberies during the last
ong year monthwise. ..

In vegard to (a) he hag said—there
has gl#o beey slight increase in the
case of Tobberies on the Northern und
Eastetn Raflways during the current
year.

He has ‘omitted the reasons deli-
and bag said that ‘there are

no increases in robberies. To-day in
this country 6,000 passenger truins

TITLY 18, ma

COral Amwm

Gnd 3-000 nod- ,-truu are tmnhl
daily. We are are gpending Rs. 4 crores.
on doubtful, suspicious 20,000 Rail-.
way Protection Fprce People. .

(Interruptions)

MR. SPEAKER: Please come to the
question.

(Interruptions)

SHRI K. LAKKAPPA: Then he
said, the jnformation is being col-
lected. The guestion was gpecific and
he was given proper time and he is
stating that the information is being
collected from the various States. He
has not come out with the correct
picture.

Insufficient answer cannot be ad-
mitted and proper action should be
taken.

MR. SPEAKER: What is your
question?

SHRI K. LAKKAPPA: He hag not
been able to collect information. I
have collected the information. In-
formation for the last four months, 1
will give.

This is not the answer that we are
expecting.

MR. SPEAKER: Mr. Lakkappa,
you are putting yourself in diffi-
culty. If you have already got the
information, you should have given
to him.

SHRI K. LAKKAPPA: 1In various
parts of ‘' the country—in Southern
Express, G. T. Express, Jayanti Ex-
press, people are not secure. They
are not moving into the trains.

SPEAKER: Please come to
the question

sm K. LAKKAPPA- They are
not moving into the trains. Thig is
my «mformauon. Is it not a fact?

l!R. sPlAKBR Phue come to the
question.
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' MB. SPEAKER: Please come to
the question. There are a large num-
ber of questions.

(Interruptions)

SHRI K. LAKKAPPA:
very important question.

MR. SPEAKER: Every question is
important.

SHRI K. LAKKAPPA: Please
allow. 1In the interest of the country
1 am appealing to you,

This is &

In the last four months i.e. January
to May, 1978—

(Interruptions)
Murders in train —_
Dacoities 3
Robberies — 118

MR. UPEAKER:; Please remember
that this is a Question Hour. Kindly
come to the question.

(Interruptions)

SHRI K. LAKKAPPA: In view of
the inefficient Ministry run by an
inefficient Government, there are large
scale robberies, let alone railway
accidents resulting in deaths and loss
of life gnd property. Today the rail-
way system hag come to a grinding
halt.

MR. SPEAKER; There will be
occasions to make a speech. This is
Que_stion Hour.

SHRI K. LAKKAPPA: I would
like to know what are the gtream-
lines? Let the Government and the
Railivay Ministry......,

(Intmupﬁom)

MB SPEAKm Mr. Lnklnppa. I
am not able to see any Question put

T go not |
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SHR] K. LAKKAPPA: Sir, is there
anything unparliaméntary? It there
is anything unparliamentary, you can
take action against me. I put a sim-
ple question. In view of the fact that
this country has lost confidence in
the rumning of the trains, not only
due to robbery, but also due to ineffi-
ciency and lack of administration and
lack of direction, what is it that the
hon. Minister proposes to do, to
Streamline the administration of the
Railways? This is my question.

MR. SPEAKER: You are making
a speech. I am going to stop record-
ing if you make a speech. You must
put a question.

SHRI K. LAKKAPPA: Let him
answer.

PROF. MADHU DANDAVATE:
Sir, I wish to submit...

MR. SPEAKER: The longer the
question, the briefer can be the
answer!

PROF. MADHU DANDAVATE:
..without being provoked by the
questions, I wish to submit to the
Speaker in particular that originally
the question that was submitted by
the hon. Member was slightly diffe-
rent. When five days back the Rail-
way Ministry office got a printed
Copy of the question, Part (b) was
slightly different. Originally the re-
ference was only to the recent rob-
berieg and the details thereof. Then
the question was changed and five
days back we received g slightly re-
constructed Pary (b) and there it was
stated: —

‘(b) the - number of train - rob-
beries during the last one year,
monthwise, together with date and
the mimber of persons arrested.’

PROF. P. G. MAVALANKAR: Who
changed the-question? Is it the Lok
Sabha Secretariat or the Ministry?
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‘only stating the facts. Let me clear the

facts,

PROF. P. G. MAVALANKAR: I am
asking the hon. Speaker. Who chang-
ed the form of the question? Under
what rule?

MR. SPEAKER: I am on my legs
Large number of hon. Members have
given notice of questions. The ques-
tion was consolidated by the office.

Part of the question was by Mr. Lak-
keppa and others have also mentioned

certain other things. This question was
consolidated by the office and thaf is
why the change has taken place.
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MR. SPEAKER: I am on my legs. 1f
there is anything concerning Question
Hour, you can come to my chamber
and discuss the matter. No point of
order will be allowed during Question
Hour. 1 shall be glad to meet you and
I shall always have the pleasure to
meet you. No point of order is

allowed.

it W WIGAY : AT WG ATET

wifed, a0 7y -nw & fs w7 wafiyr
Feq7 W Cavrore iy T WA W
tqz a7 Havan fedr & v W) ¥Xw
awy €7

MR. SPEAKER: Question Hour is a
very valuable hour.

(Interruptions)

SHRI K. GOPAL: How can the ques-
tion be tampered with?

SHRI SHYAMNANDAN MISHRA:
It is highly objectionable .that the
question is tampered with. Nobody has
any competency in this matter.

point. 1 ur-o wh‘.h ‘Shri n-s Nlnin.

SHRI SHYAMNANDAN MISHRA:
If my question is in order, it is no-
body’s competence to change the ques-
tion.

MR. SPEAKER: Now this has been
raised unfortunately. This should not
have been raised in Question Hour.
Direction 10 provides that:

“Where a large number of notices
of questions are received from several
members on the same or allied sub-
ject the Speaker may direct that all
the notices be consolidated into a
single notice {I, in his opinion, it is
desgirable to have a single self-con-
tained gquestion covering all the im-
portant points raised by members:

(Interruptions)

SHR! K. GOPAL: We want to know
whether your permission is sought.

MR. SPEAKER: Mr. Gopal, certain
paowers are delegated by the Speaker to
the Office also. Otherwise it is virtu-
ally impossible .(Interruptions)

SHRI SHYAMNANDAN MISHRA:
The Member must have been ln!ormed

about it.

PROF. P. G. MAVALANKAR: His
question should have been suitably
amended. Otherwise, how is he going
to put his supplementaries? If it iz a
new amendment, that must have been
communicated to the Member.

MR. SPEAKER: Have you raised the
objection? (Interruptions).

SHRI C. M. STEPHEN: Sir, the
Direction is:

“Where a large number of notices

of question are received from several

members on the same or allied sub-

ject, the Speaker may direct that all
the notices be consolidated into a

single notice if - in his opinion, it is



-,d-lubh o haye:. a single selt.con-
* tained . question covering all the im-
‘portant points raised by members:

“Provided that in the case of such

consolidated question, the names
of all the members concerned shall
'be bracketed and shown against the
question in‘the order of priority of
their notices.”

The point is that oniy two names are
given here. The words used here ave
‘a large number of notices of questions
from several members’. Would two
Members constitute a large number of
members? The question is on the same
or allied subject. Now, here the period
of the robberies is vital. I the period
coverg one year, obviously, it will be
difficult for him to collect. If the
period refers to one month, it will be
possible for him to collect. Therefore,
it is not a question of consolidatioa.
Thz question is about the period. If ail
the notices of guestions are to be con-
solidated into one, it would be making
it difficult for the Ministry to answer
and making it difficult for the Members
to get an answer and making the
earlier questions infructuous. Thig is
absolutely an  unhappy procedure.
Direction No. 10 speaks of several
members and large numbers of ques-
tions. ... (Interruptions).

SHRI ANNASAHEB GOTKHINDE:
Notice was /given 21 days before. Why
did it take so long to consolidate the
question? Ballot wag taken 21 days
before.

SHRI SAUGATA ROY: Before 21
days two names were there. It was
found later that several members had
given notice on the same and allied
question. It was consolidated later.
In 21 days did not the Secretariat have
the time to inform the Members con-
cerned? In 21 days we expect that it
will go to the ministry so that the
Minister may come here at the proper
time with his answer.

‘MR. SPEAKER: I shall go into the
matter. !lhnnpouponethequeulm
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SI!RI SHYAMDAN M_ISHM :
May 1, draw your attention to * two
upectso{themaﬁer?kmwwdlbe
that in the process “of integration a -
vital part of my question has oseen
knocked out and then it would be upto
me to come up Yo you and present to.
you that a vital aspect of my question
has been knocked out. That oppor- .
tunity has not heen given to the Mem.
ber concerned that this is the form
which the question has, taken after
integration. So my first point is that
in guch cases intimation must be given
to the Member concerned.

Secondly, Sir, after you have integ-
rated the question, the guestion has
got a different orientation and I may
not be concerned at all with that ques.
tion. I may not like to put that gues-
tion. In every such case inform:aticn
should be given to the Member con-
cerned otherwise Lok Sabha Secretanat
has no competence in this matter.

MR. SPEAKER: I am holding over
the question. I will look into it. We
take up next guestion.
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(Interruptions) .






